
CENTFL ADINISTRATIV TRIBUNAL 
NE B0:13AY BE4C2I. 

1st Floor,C.G.O.CQflPLOX, 
CJ3.D.New Bombay'-400.614 

Dspatch No.CAT/BO/86/StafliP No.82/86 

E3iFU E TH CENTflAL AD1INISTW\TIVE TRIBUNAL 
NIW BY BAY 13EN(Ii. 

Shri Tejkuar, 
C1/9 Priclok P3rk 
chrtchwad,Pune "33 	•.. 	pplicant 

V/s. 

Th 	 in e Union of India(Oing & ... 	Respondents. 
controi.iinO Health Services 
trOuqhOut the Uniori).rtd ors. 

To 

Shr5. •.I.Sethfla, 
Advocate, 
2nd f1oo, 
1 az 1  Ehag Euliding 
45/47,1ahatna Gandhi Marg, 
sort, r3ornbay.400-cO1. 

Sir,  

Above mentioned attor was mentiord by the 

applicant on 11.4.96 in connection with impuqned 
reversion order dated 11.3.86 etc. The copy of the 

order passed by the Tribunal on 11.4.1986 is enclosed 

for your information and nocessary action. 

Yours fithfully, 
7 	1 
/ 

/( '.ackar) 
e1,uty Thgistrar. 

Dated at Bombay, the 15th Apri],1986. 

End: As above. 



Ak 

BEFO:2 TH CENTiAL AD:'IINISTTATIV TRIBUNAL 
NEW BOMBAY f3EtH 

Application No. 82/6 
	

of 1986. 

Shri Tejkumr. 
C5/9 Prer1ok 1ar!, 
Chinchwad,Pune'.33 	 ... 	Applicant 

V/s 

The Union of £ndia(Owning& ••, 	 Respondents. 
contriilinq Health Services 
throuqhout the Union ) and ors. 

Dated: 11th April 1986. 	Coram: Vice—Chairman 13.C.Gadgil 

Member: J.G. Raj adhyaksh 

None appears for the respondent. 
Heard r.1airkar. The intorin stay of the 
impugned order till 26.4.1986. If the impungnod 
reversian orer dated 11.3.190 is not already 
implemented. The question of contnuLng or 
vacating this stay will be considered by 
this Tribunal on 25.4.1986. Mr.Rairtkar to give 
notice to 11.14o.:3 inforing 	. of this order 
and also informing  him that the auibr :ill be 
considered by the Tribunal as mentioned above. 

Sd!— B.C,Gadgil 
VjcemChajrman 
11.4.1966 

Sd/—J.G .iaj adhyakshar 
Member 
110.186 



y_Re' .Post 

CENTRAL ADMINISTRATIVE TRIBUNAL 
NEJ BOMBAY BENCH. 

1st Floor,C.G.O.CornpleX, 
0.6 0D•New Bombay-400-614 

Despatch No .CAT/BOM/86/Stamp No.82/86 

BEFO E THE CENTRAL AD,iINISTRATIVE TRIBUNAL 
NEW BOMBAY BENCH . 

Shri Tejkumar, 
05/9 Premlok Park, 
Chinchwad,Pune -.33 	 Applicant 

V/s. 

The Union of India(Otrting & ••• 	Respondents. 
controlling Health Services 
throughout the Union).and ors. 

To 

Shri M.I.Sethna, 
Advocate, 
2nd floor, 
Fazal Bhag Fui1ding 
45/47,Mahatma Gandhi Marg, 
Fort, Bombay-400..001. 

Sir, 

Above mentioned matter was mentiord by the 

applicant on 11.4.86 in connection with impugned 

reversion order dated 11.3.86 etc. The copy of the 

order passed by the Tribunal on 11.4.1986 is enclosed 

for your information and necessary action. 

Yours , ithf41ly, 
/ 

/ 

Députy Rogitrar. 

Dated at Bombay, the 15th April,1986. 	
¼ 

End: As above. 


